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MINISTRY OF HOMF. AFFAIRS
NOTIFICATION
New Delhé, the 2nd Juna 1988

GA.R. 883.—In exercise of the powers conferrad by gection 6 of the Goa,
Daman and Diu (Administration) Act, 1962 (1 of 1962), the Central Government
bereby extends the Criminal Law Amendment Act, 1932 (2 of 1932), and the
Preventive Detention Act, 1930 (4 of 1060), to the Union territory of Goa, Daman
snd Diu with the following modifications, namely:—

The Criminagl Laew Amendment Act, 1932 (23 of 1932)
1. Preamble.—For the preambile, substitute—

“Whereas it is expedient to supplement the Criminal Law for the purposea
hereinafier appearing;

It is hereby enacted ay follows:—".

3. Section 5.—In sub-section (2) of eection 5, omit “or mb—sectim" (1) of
" section 4.of.the Indian Press (Emergency Powers) Acnt, 1031°.
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3. Section 18 and 19 —Omit section 18 and 19.
The Preventive Detention Act, 1950 (4 of 1850)

1. Section 3,—In sub-section (8) of secticn ilfbmit “made after the commence-
ment of the Preventive Detention (Second Amgendment) Act, 1852”.

2. Section 8.—In sub-section (3) of section 8, omit the proviso.

3. Section 114 —Qmit sub-sections (2) and (3) a¢ SECTIONE 1 A.

4. Section 12—~Omit gection 12,
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